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The House then adjourned for 

lunch at three minutes past one of the 
clock. 

The House reassembled after lunch at two 
minutes past two of the clock, Mr Deputy 
Chairman   in   the    Chair 

   CALLING ATTENTION TO A  
MATTER OF URGENT PUBLIC 

IMPORTANCE 

Reported indefinite closure of Delhi University, 
creating grave situation of insecurity and ins-
tability among the University and academic 

community 
DR. V. P. DUTT (Nominated): Sir, I beg to 

call the attention of the Minister of education, 
Social Welfare and Culture to the reported 
indefinite closure of the Delhi University, 
creating a grave situation of insecurity and 
instability among the University and academic 
community. 

THE MINISTER OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (DR. PRATAP 
CHANDRA CHUNDER): Sir, This House will 
recall the statement made by me on November, 
17, 1977 in response to a Calling Attention 
Notice by Shri Shyamlal Gupta and other 
Members inter alia on the locking up of the 
offices of the Delhi University by the students. 
The statement covered the events upto 
November 16, 1977. 
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Groups of students continued to agitate in one 
form or the other till November 23,1977. 
Meanwhile, the non-teaching staff of   the    
University    and    the affiliated colleges, in 
pursuance of a call given by the Delhi University 
and College Karamchari Union, started an 
indefinite strike from November 18,  1977, 
primarily demanding re-instatement of three 
employees of the St. Stephen's College, whose 
services, according to the Union had been 
terminated by the College authorities on flimsy 
grounds. A rival Union, namely, the  Delhi   
University   Workers'   Union, also gave a call for 
a sympathetic strike. A delegation of the 
Karamcharis led by Shri S. M. Banerjee, ex-
Member of Parliament, met me on November 21, 
1977, and informed me that the St. Stephen's 
College  authorities  had   asked  a  High Court 
Judge to review the case of one of the dismissed  
employees.   The   Karamcharis wanted that the 
case should be entrusted to the Vice-Chancellor 
as the High Court Judge was likely to take very 
long time to give his report. Similarly the cases 
of two more dismissed employees should also be 
referred    to    the    Vice-Chancellor.    On 
November 22, Principal of the St.Stephen's 
College met me and informed that the papers 
relating to one case were already with the High 
Court Judge and that the Judge was likely to give 
his decision within two weeks. The Principal also 
agreed that he would move the Governing Body 
of the College to refer the other two cases also to 
the High Court Judge for review within a 
specified period. 

Some of the Karamcharis also came near 
Parliament House on 21st and again on 23rd 
November and staged a demonstration in 
violation of the Prohibitory orders and were 
therefore arrested. They were, however, 
released after administering a warning. 

On November 22, 1977, the University after 
having reviewed the disturbed conditions, 
decided to suspend the teaching work 

on November 23-24, 1977 in the University and 
all Colleges except professional colleges. On 
November 24, 1977, the University authorities 
had prolonged negotiations with the 
representatives of the Karamchari Union about 
the cases of the employees of the St. Stephen's 
College, whose services had been terminated. 
They wereinformedthat the case of one 
employee had already been referred to a retired 
High Court Judge for review, and the college 
authorities had agreed to have the case of one 
more employee reviewed within a month by a 
retired High Court dge. 

The negotiations were expected to continue 
on the following day viz. 25th November but a 
letter was received by the University from the 
President of Karamchari Union on that day 
containing certain additional demands. The 
Vice-Chancellor's appeal to the leaders of the 
Union for not closing door of negotiations 
unilaterly and to help in maintaining the 
essential services, like running messes and 
libraries, did not meet with any response. An 
emergency meeting of the Executive Council 
was held on November 25, 1977 at which they 
decided to make an appeal to the employees to 
resume their duties on November 26, 1977. It 
was also decided that the attendance of the 
employees should be recorded. In response to 
this appeal, a large section of the employees 
reported on duty and recorded their attendance 
on November 26, 1977. 

As the employees who reported on duty on 
26th November, 1977 were intimidated by 
dissident strikers and prevented from doing 
their work, the Executive Council' held another 
emergency meeting on Sunday, November 27, 
1977 and resolved to again call upon all 
essential service employees to resume their 
duties with immediate effect. It also called upon 
all the other karamcharis also to resume their 
duty on Monday, the November 28, 1977 so 
that the teaching work in the University and 
Colleges may be resumed on that, day. 
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[Dr. Pratap Chander Chunder] 
While teaching work was resumed in the 

University departments and Colleges on 
November 28, 1977 some of the Karamcharis 
went round and disrupted the teaching work. 
They also held rallies and demonstrations in 
the Campus and prevented those on duty from 
continuing their work. 

Another emergency meeting of the Executive 
Council was held on November 29, 1977, at 
which the Council came to the conclusion that 
the agitation was a direct interference with the 
internal administration and prejudicial to the 
interests of the University and its Colleges, and 
attracted Rule 51 of the University Non-
Teaching Employees   (Terms   and   Conditions   
of Services)   Rules,    1971.   The   Executive 
Council issued a notification under the said Rule 
informing the employees on strike of the 
provisions of the said Rule and warning them 
that participation in the strike in any form will 
be a violation of that Rule, and treated   as   
unauthorised   absence   from , duty which 
would render the concerned . employees liable 
to disciplinary and administrative action 
including break in service in the case of 
permanent employees and termination of 
services of temporary and adhoc employees. 

In spite of the notification under the said 
Rult 51 issued by the University, the 
karamcharis continued to disrupt the teaching 
and office work, and held rallies and 
demonstrations in the Campus on November 30, 
1977 and December 1, 1977. The Delhi 
University Teachers' Association also gave a 
call to go on strike in support of the demands of 
the Karamchari Union. The situation was 
reviewed by the Executive Council at an 
emergency meeting held in the evening of 
December 1, 1977. The Executive Council 
noted with concern the situation that had 
become grave in view of increasing incidents 
involving violence and continued intimidation 
of the karamcharis who wanted to resume duties 
and in view of the sympathetic strike notice of 
the Teachers' Association. The 

Council also apprehended that in the prevailing 
disturbed atmosphere, when teachers would 
also be absent from duty, the students might 
suffer at the hands of the violent elements. In 
view of thin, the Executive Council reluctantly 
decided to close the University and the Colleges 
sine die with immediate effect. A copy of the 
Press Release by the University is placed on the 
Table of the Sabha. (See below) It also 
appreciated the latest demand of the Delhi 
University Students' Union that the studies 
should not be disturbed and expressed the hope 
that this demand might evoke positive response 
from the teaching community.The Executive 
Council further decided that the examination 
cheduled for December 2, 1977 will be held as 
already notified. Furmer, the examinations in 
the Faculty of Medical Sciences and 
Technology will also be held as scheduled. The 
examination scheduled for December 2, 1977 
were held smoothly. 

UNIVERSITY OF DELHI 

PRESS  RELEASE 

Ever since the strike by the Karamcharis of 
the University, the University authorities have 
made serious endeavours not only to meet the 
just demands but also to ensure that teaching 
and other activities of the students should 
continue fun-hampered. Our repeated appeals 
have not borne any fruit. The Vice-Chancellor 
had discussions with the representatives of the 
Karamcharis and subsequently with the DUTA 
Executive Committee members. It was hoped 
that the teaching in the University would 
continue as this would be in the best interests of 
the student community. Rule 51 of the 
University Non-Teaching Employees (Terms 
and Conditions of Serivce) Rules 1971, as 
amended from time to time, had to be invoked 
as the continued absence of the Kamarcharis 
from work and its consequent impact was 
certainly prejudicial to the interests of the stude 
community. The hostel messes have not been 
functioning properly; the libraries have not been 
allowed to be opened; the 
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sanitary conditions in the colleges have rapidly 
deteriorated causing health hazards; in many 
colleges even the security of the buildings is 
not being maintained by the essential staff. It 
was expected that by the 30th of November 
Karamcharis will attend to their duties. Instead, 
they stayed away from work. The students have 
Throughout the last three days have de-
monstrated their anxiety to study and in 'fact 
presented themselves in different institutions of 
the University. The DUTA on the other hand 
has not responded to this legitimate desire of 
the students to continue their studies. Now the 
call for strike by the DUTA and its programme 
of agitation clearly indicates that the interests 
of the students have not been kept in mind. 

The Executive Council also noted with 
concern that the situation has become all the 
more grave in view of increasing incidents 
involving violence, and continued intimidation 
of karamcharis who want to resume duties. The 
Council fears that in this atmosphere of 
violence when teachers would also be absent 
from duty the students may also suffer at the 
hands of violent  elements. 

In view of all the above the Executive 
Council has been left with no other option but 
to reluctantly decide the closure of the 
University sine die. All the colleges, de-
partments and offices (with the exception of 
professional colleges) will remain closed with 
immediate effect. 

The Executive Council, however, appre-
ciated the latest decision of the DUSU 
demanding that the studies of the students 
should not be disturbed. The Executive Council 
hopes that this appeal of the DUSU will evoke 
positive response from the teaching community 
and that it will help in creating conditions for 
early resumption of normal functioning of the 
Univer- 

sity whereby the studies of the students can be 
resumed without any further loss. 

The Examinations scheduled for December-

a, 1977 will be held as already notified. The 
Examinations in the Faculty of Medical 
Sciences and Faculty of Technology will also 
be held as scheduled. 

The Watch and Ward staff will report for 
duty as usual. 

Sd/-
(Registrar) 

Delhi-110007 
December 1, 1977 

DR. V. P. DUTT: Mr. Deputy Chairman, Sir, 
I must say that I was speaking with a rather 
heavy heart that my own University is closed 
and is passing through very troubled times. The 
Universities all over the country over the last 
few years have been highly politicised and this 
is an unfortunate fact of life with which we 
have to live. I think it is the duty of all of us to 
try to contribute to the resolution of the 
problems and to the recreation of an academic 
atmosphere in the Universities. To many 
teachers there are ominous portents. I would be 
failing in my duty if I did not convey to the 
hon. Minister for Education the widespread 
feeling among teachers, a feeling of fear, of 
repression, a feeling that what has happened in 
the Jawarharlal Nehru University would soon 
be repeated at the Delhi University, and that 
somehow the developments are closely related. 
What has happened at the Jawaharlal Nehru 
University ? The Chancellor the Prime Minister 
has said that he is going to constitute himself 
into a one-man-inquiry committee to go into the 
affairs of the Jawaharlal Nehru University since 
its inception, ever since it was founded. What 
kind of enquiry that is going to be ? Letter 
boxes have been placed there. Peor' ' can come 
and put petitions there. It reminde me of the 
courts of medieval India where petitions were 
sent to the emperor. After all, if a one-man 
inquiry is 
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Dr. V. P. Dutt] 
going to be there, we mast know what it is going 
to enquire into for all these ten years. There is a 
fear that there will be selective harassecnent, 
selective witch-hunting. I am mentioning this—I 
hope the hon. Minister for Education will accept 
my bona fides—to convey the feelings among 
many teachers that one movement there was used 
to suppress everything by having an omnibus 
kind of enquiry and another movement in the 
Delhi University will be used for another 
omnibus kind of enquiry. After all, placing of 
letter boxes, posting of petitions and omnibus 
enquiries ever since the Universities came into 
being-these are not the ways by which the 
Universities can be run. There is a fear that the 
Chancellor is taking his functions as Chancellor 
alarmingly seriously and that the University is 
sought to be run by Chancellors. It is the Vice-
Ghancellores, the teaching staff, the students, the 
Karamcharis together and the appointed bodies 
which run the universities and not the 
Chancellors. Sir, our hon. Minister for Education 
is a man of learning. He is a man of the 
Universities. He knows that the Universities 
cannot be run in this manner, that you hold the 
Damocles's word over the head of everybody. Is 
the teacher's security going to be threatened 
now? Are all the appointments going to be 
reviewed now? Are the teachers and others who 
have been functioning or working through duly 
constituted selection committees for the last 10 or 
15 years going to be thrown out ? After all, what 
is going to be looked into ? 

As I said, the fear is that what happened there 
is going to be repeated in Delhi University. Sir, 
I must say that we have been learning one kind 
of lesson from the painful days of 1976. It is 
that no rationale is good enough for choking the 
normal processes. But there are some people in 
the Home Ministry and in the Prime Minister's 
Secretariat who seem to be learning the other 
kind of lesson that this is the time to repress 
everything. I am sure that the Minister of 
Education does not believe in that . But   I 
would  like  him to assert 

himself more forcefully in the situation. I 
would like to assure that we are willing to give 
whatever assistance is needed for the recreation 
of academic atmosphere in the universities. 
But, Sir, I find no justification for the closure 
of the Delhi University. 

SHRI SHYAM LAL YADAV : (Uttar 
Pradesh) : I would like to interrupt. How do 
you run the universities if the Karamcharis are 
facing violence ? Every part of the university is 
not functioning. How can the university be 
opened ? You kindly explain that. If they do 
not allow the Cooks to cook food and if they do 
not allow the libraries to be opened, how can 
you run the university ? 

DR. V.P. DUTT : I know that    you have been 
briefed well by the authorities. 

SHRI SHYAM LAL YADAV : I am sorry 
that Dr. Dutt should speak like this. I was not 
there but I know what was happening there. 

DR.V.P.DUTT : Either he speaks or. . 

SHRI SHYAM LAL YADAV : If a person 
does not agree with you, you cast aspersions on 
that person. A learned [man as you are should 
not speak like that. 

DR. V. P. DUTT:  Either I can speak or he 
can speak. It is your choice. I can sit down if 
you like. Now, Sir, as I said I find no 
justification for the closure of the Delhi 
University and I say it as a fully responsible 
person who has been the Pro-Vice-Chancellor 
and the acting Vice-Chancellor of the Delhi 
University and who is a responsible Professor 
of that University. I say with all sense of 
responsibility that I do not find any justification 
for the closure of the Delhi University. I have 
already expressed the fears of the teachers. You 
cannot get away from that.   There is 
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a fear among the teachers today that there wil1 be 
repression. You cannot get   away from that. You 
can ask any section of the people in the university 
whether that  fear is there or not. I would like to   
say that different issues should not be mixed up. 
Some students had given a demand   that some 
"Caucus" should be removed. That was a different 
issue. It has nothing to   do with the present 
problem. Some   others had suggested that some 
excesses of  the emergency must beinquiredinto. 
Of course if there are specific   cases of excesses   
of the emergency, they should be looked into. But 
in the garb of that, the  teachers  and others should 
not be threatened. As I said, I am against the 
suspension of  any   one, high or low, without an 
inquiry establishing a prima facie case. The 
University Karamchari Union has demanded the 
fulfilment of certain agreements. All these issues 
should not be mixed up. Let    me say that I have 
not heard of any case of   violence so far as the 
present struggle is concerned. The only violence 
that was threatened was on a different issue by 
some students. That is a very different thing. As I 
said, let  us not mix up these issues. St. Stephens is  
a good institution. It is one of our  foremost 
institutions. I have the good of St. Stephens at 
heart. I spoke to the Principal this morning also.  I 
have also the good    of   the students at heart. But 
can you say  that the students' interest will be 
served by closing the university sine die ? 
Certainly not.   I have also the good of the 
employees of the university at heart. Justice must 
be done and, in addition, justice must seem to be  
done. Today   I talked to the Vice-Chancellor. I 
said the same thing to him,  I said the same  thing  
to   the  Pro-Vice-Chancellor. I said the same   
thing to   the Principal of the St. Stephen's College 
this morning and I have said the same thing to   
the   Karamchari Union people also. It is   not   
that I am   saying   different things to different 
people. I would like to submit to the hon. Minister 
of Education whether he   would care to consider 
the following   proposals that I have and whether 
he would like to comment on them : I want that, as  
I said 

earlier,  normalcy in  the    University  be restored. 
I would like to point out that no section of the 
University has supported the closure of the 
University. No section, neither the teachers, nor 
the students nor the Karamcharis nor any section 
of the students or the teachers or the  Karamcharis 
supported the closure and, therefore,   obviously 
there is something wrong   somewhere.     I   
would  like   to   submit,    the following  and    I  
made     a    suggestion to  the  Vice-Chancellor  
also  most humbly and respectfully as an 
employee of the Delhi University,  as a professor   
of the Delhi University that : (1) That the  Uni-
versity should be immediately  re-opened; (a) that 
the application of Rule 51  should bewithdrawn; 
(3) that all interested groups and parties which are 
now   in the midst of this problem should be 
brought together in a dialogue immediately and   
asked to find a solution—I think the   best   course 
would be for the Vice-Chancellor  to  take an 
initiative but certainly the hon.  Minister of 
Education can take the   initiative. It is necessary 
that the Karamchari Union representatives,    the    
Teachers'     Union representatives, some 
professors of the University, some Prnicipals be 
brought  together round a conference table and   
asked to find a   solution to the  problem.  I am 
sure when educated and reasonable people sit 
together round a table, they can   find some 
solution and let us, therefore,   try to find a 
solution for these problems. And this must be 
done immediately along with  the re-opening  of  
the   University    and   the withdrawal of Rule 51. 

Fourthly, Sir, a high level committee may be 

appointed by the University, if* necessary, or 

by someone else on service conditions so that 

they are rationalised. And fifthly, I would like 

to suggest to the hon. Minister of Education 

that he might 
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[Dr. V.   P. Datt] consider calling a 
conference of various educationists,   
administrators,   professors, teachers'  
representatives  and  others involved to come 
together and consider the larger problem of the 
whole country where half   the   universities   are   
closed,   and find some norms and guidelines so   
that academic  functioning   can   be   ensured. 
Finally, Sir, I would suggest that the autonomy 
and the independence of  the universities must be 
strengthened and ensme-ed, and that autonomy 
and independence can only come about if there is 
a feeling of involvement. I must say that some of 
the authorities told me: "When Dr. Swarup Singh 
was the Vice-Chancellor, you were the Pro Vice-
Chancellor. You also did some of these things." 
My answer was: "There was a difference. All the 
teachers were with us at that time. But today that 
situation does not prevail." Therefore, there is 
something of the problem there. When I say that 
the autonomy and the independence of the 
University should be strengthened, I do not mean 
just the Executive Council  or   the   Vice-
Chancellor.   That cannot de done decause 
whether we like it or not, the University 
community still does not recognise the Executive 
Council as a fully representative body because it 
does not yet have the representation from all 
except the nominated ones. Therefore, I will say 
that a sense of involvement must be created and, 
therefore, I would like to suggest that such a 
conference may consider various measures that 
have to be taken in order to create this kind of   
participatory situation in  the  universities  and  I 
hope that the hon. Minister of Education will give 
thought to what I am [suggesting and comment 
whether he would agree to it. 

DR. PRATAP CHANDRA CHUND-DER: 
Sir, the hon. Member, Dr. Dutt, is now 
associated with this University. Certainly he 
can speak better than I can on this. I share with 
him his concern about the student unrest in the 
country but it is not a fact that about half of the 
universities are closed. There has been some 
trouble in universities in different parts for 
various 

reasons; sometimes on local issues, sometimes 
on political issues and sometimes on 
economicissues. But when I made enquiries I 
found that no more than half a dozen 
universities   have   been   affected   at   the 
present moment. It is true that in Delhi the   
Jawaharlal   Nehru   University   was closed but 
it has reopened and it is functioning subject to 
certain steps which are being taken. Similarly, 
the Jamia Millia, which is deemed to be a 
university, was closed for some time but the 
university itself has settled the problem and   I 
hope that many good and constructive sugges-
tions which have been made by hon. Member, 
Dr, Dutt, will be  considered by the Delhi 
University itself and ultimately the University 
will take its own decisions. If Dr. Dutt is so 
concerned about the autonomy of the 
University, how can he expect that for  every  
situation  arising  in   the University, the 
Minister should intervene ? 

I have been one of the Ministers who have 
stoutly defended the autonomy of the universities 
since the beginning.    I have always said that 
universities are governed by their own Acts and 
Regulations and we must uphold  this principle of 
autonomy and go by this principle. As you know, 
Sir,  pressure has been brought to  bear upon us 
for removing the Vice-Chaccellor, the Registrar 
and various other teachers and officers.    I have 
said that we cannot do it according to law.    So, I 
should think that hon. Member, Dr. Dutt, will 
support my stand  and  say  that the Government 
is not interfering in the internal management of 
the University.    I would like to say   that  the   
position, which   the Delhi University is now in, is    
a complex   one. Originally the trouble started 
with certain demands by the students and I made 
it quite clear before the House that no enquiry into 
emergency excesses has been shut out by the 
Government. There  is  the  Shah Commission.    
One    of    the    responsible members  of the 
University  Council  has referred the matter to the 
Shah Commission and the Shah Commission will 
decide what it will do.    As regards the    other 
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matters concealing the University, a preliminary 
inquiry is being made and if some prima facie 
case is found out then steps will be taken 
according to the Act and statutes. There is no 
question of making any omnibus inquiry or 
doing anything which is illegal or which results 
in any witch-hunting and so on, as has been 
suggested. We have no such intention. So, I 
would request the Hon. Member through you, to 
take up this matter with his colleagues so that 
the problem in the University may be resolved. 
My predecessor, Dr. Nurul Hassan, is also con-
nected with the University. Let him also exert 
his influence so that the problem, which has 
been created, is resolved. The University of 
Delhi is one of the best Universities in the 
country. It has so many colleges, which have 
been having a very high standard of education. 
So, the days that we are losing will certainly 
affect education in general. 

I am certainly not happy with the situation 
and in my own humble way I have tried to meet 
the students' representatives, teachers' 
representatives, representatives of the 
Karamchari Union and even the Principal of the 
St. Stephen's College to see how the things 
could be resolved. But, if we have not been 
successful, it is due to no fault of ours and we 
cannot impose our will on the authorities of the 
University. It is for the authorities themselves to 
resolve the problem. 

SHRI JAGJIT SINGH ANAND (Punjab) : 
Mr. Deputy Chairman, Sir, firstly about the 
Statement of the hon. Minister, he has said that 
there are only about half a dozen universities 
which are affected due to various reasons. A 
very responsible correspondent has recently 
written that 42 out of 112 universities are 
affected because of various reasons, Vice-
Chancellors' problems, students' demands, 
employees' demands, and so forth. Now, I ask 
how does he vouchsafe for this figure which a 
very highly placed officer in the Education 
Ministry has given him. I would, therefore, 
request Dr. Chunder to tell us whe- 

then half a dozen universities are closed or 42 
universities are closed. That is point number 
one. It is a very serious situation. Then, he 
assured that there will be no witch-hunting. But, 
just now my colleague, Dr. Dutt, was 
mentioning how a Chancellor has appointed 
himself as a one-man commission of inquiry in 
regard to the affairs of the Jawaharlal Nehru 
University. It has appeared in the press that the 
Chancellor, who happens to be the Prime 
Minister, who has many admirable qualities, 
has himself so appointed but he is a man of 
strong prejudices. He asked the Vice-
Chancellor: "I am told that every single 
employee, every single teacher of Jawaharlal 
Nehru University is a Communist. Are you also 
a Communist?" If a man with this mind, if a 
man with this prejudice appoints him on the 
one-man inquiry, I do not know what is going 
to happen to Jawaharlal Nehru University, one 
of the two universities in the   Capital. 

Now, Sir, the trouble that was there in the 
Delhi University is symptomatic of a very very 
great disease and the disease is that the rights of 
the employees of the universities, of the non-
teaching employees of the universities have 
gone un-protected all along. This is my fourth 
year in the House. His predecessor Prof. Nurul 
Hasan is also sitting here. On many things we 
used to agree with him. But he stood solidly by 
the bureaucrats to deny any benefit at all to the 
university karma-charis, to get justice done. 
They are neither covered, like the Government 
servants, under the Constitution so that there is 
a proper notice served and a proper explanation 
demanded, nor are they covered by the Indian 
Trade Disputes Act, though the National 
Commission on Labour had recommended it 
and though one of his predecessors had come to 
the House and agreed that they will be covered 
under the Indian Trade Disputes Act. They are 
neither covered by the Indian Trade Disputes 
Act nor they are given any protection which the 
Government servants are given.   Above all, 
even the  U. G. C. 
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[Shri Jagjit Singh Anand] hardly does anything. 
It recognises the students, it recognises the 
teachers but it does not see that non-teaching 
employees are the third leg of the tripartite 
committee and they are a very responsible part 
of it. Therefore, Sir, while we are on this, I want 
to request the hon. Education Minister— I have 
already conveyed this request to the hon. 
Labour Minister; the previous Labour Minister 
of the same Government was sympathetic but 
the previous Education Minister was not even 
propared to receive our deputation while the 
former Prime Minister was prepared to do so— 
and I want an assurance that he will 
sympathetically look into it. Unless and until 
you look into the roots of the problem, it will 
not be solved. This big segment of non-teaching 
employees has no rights at all under any law. 
Now that a comprehensive legislation is being 
brought about regarding the labour disputes, I 
hope hon. Dr. Chunder will be sympathetic to 
the employees to see that they are coverage. 

Then, Sir, I have only one small matter to 
dispute about the long statement that he read. He 
said that a large number of employees 
responded. If a large number of employees 
responded—and as Dr. Dutt mentioned, there is 
not one sigle case of specified violence on the 
part of the karma-charis; the only thing that has 
come to the press is that they twice came outside 
the Boat Club and violated Section 144 and were 
arrested and released the same day; obviously, 
they were released the same day because there 
was no act of violence involved but it was only 
an act of protest involved—why did the situation 
slip down to this that the university had to be 
closed ? Hon. Dr. Chunder is aware that there 
were two unions functioning, Delhi University 
Karmachari Union and Delhi University 
Workers Union, and both the unions were at 
loggerheads but for this action of the university, 
both the unions have come together and are 
standing unitedly against the 

decision   to   close   down   the   university. Not 
only that, according to the press, there are  150 
teachers who have signed—not less than  150 
teachers—saying that the demands of the 
university employees are absolutely    genuine.    
Then there are 13 other teachers, out of whom 7 
are members of the Academic Council, who have 
also come out to say that the demands of the 
employees are genuine.    Now, what are the 
demands ?    There were certain excesses during 
the emergency.    Services of 17 employees were 
dispensed with and in May, there were 
negotiations on two occasions, on May 18 and 
May 27, and it was agreed that the  cases will  be 
re-examined and everything will be decided by 
June itself July,   August,   September,   October   
and November have gone and we are in Decem-
ber now.    Most of the cases are satisfactorily 
solved.    In six colleges,   seven employees were 
involved and  I do not want to take the time of 
the House by reading out the names.    It was 
agreed that the employees will be reinstated   
pending a review or a fresh inquiry into their 
cases. About this St. Stephens College, for which 
my hon. friend has very good words,—I hardly 
know about this college; I was not educated in 
Delhi — the only thing I know about it is, it has 
produced many bureaucrats, some of them are 
very highly placed, taking cover under   the 
minority  rights, the snobs and the bureaucrats 
and one of them happens to be the Cabinet 
Secretary today, whose father was the Principal 
of this institution.    It is not a   question of one 
College.    Here,    neither    the    Executive 
Council of the University nor the Vice-
Chancellor nor anybody else is prepared to put 
some sense into the governing body of the St. 
Stephens College.      What is the stand of the 
Union.    There was one employee who was 
dismissed and there was another who was 
suspended  during the Emergency.    In    the    
post    Emergency period,   the  suspended  
employee  is  dismissed.    This was in 
September.    When the issue had to be resolved 
by June, when we came  to September, we found  
that instead, he was also dismissed.    Now, the 
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Employees' Union says that these two employees  
should   be  reinstated and   there should be an 
inter-service inquiry, as has been agreed to by six 
other colleges of this very University in the case 
of seven other employees.    They did not agree.    
Then, the Union further climbed down and said 'If 
you feel that for the purpose of discipline, these   
employees,   these   two   employees, should not 
be present on the college premises when a former 
High Court Judge is to hold the enquiry, you 
reinstate them and then suspend   them'.    
Reinstatement will be there and by suspension, 
they will no longer be on the college premises.    
In that situation, the enquiry could be held.   This 
thing is not also agreed to.    Now,    the 
Executive Council, which is  a nominated body,  
decides  on  a  Sunday  evening  to close    the    
hole    University.   In    what circumstances?    In 
the   circumstances in which both the organised 
groups of the workers, the karamcharis,   have 
come together and an overwhelmirg majority of 
the academicians    and    University    teachers 
have    expressed    themselves  individually and 
collectively on this issue.    The Delhi University 
Teachers' Association which is of a different 
political  colouring    than    the Karamcharis  
Union  has  also come out in support of the   
employees.    It is also on record that on a future 
date, when the Karamcharis  Union organises a 
demonstration, the Teachers Association will  
also join     this      demonstration.    When   this is 
the    situation,     I  would    request   the hon.    
Minister,    firstly    to      kindly   see that the 
problem is solved    at    its    root by bringing the 
non-teaching  employees of the University under   
some law    and giving      them    some   
protection.   I    am all   for    University   
autonomy.   But    this question    of    autonomy    
has    come    to tell upon my nerves because this 
was the very word used by the predecessor Minis-
ter, who is present here, to deny justice to the 
University employees all along. One of the 
persons who led the   Union—I am now the 
President of the All-India University Employees'   
Federaticn—happens to be   the   Union   Cabinet   
Minister,   Shri George Fernandes.   He should  
also urge 

upon the present Government not to follow the 
footsteps  of the previous Education Minister in 
this matter and look to the interests   of   the   
University   employees. He also heads a 
Confederation of  University employees even 
today.   My    first suggestion is that we should go 
to the root of the problem. Secondly, we should 
take into account the sentiments of the workers, 
the Karamcharis, who have new come to take 
united action. We should also take into account 
the sentiments of the tacehers, their Union and  the 
Academic Council members. Kindly try to put 
seme sense into the   Principal   and   the   
management   of St.      Stephen's   College    to      
go        by what the other colleges have done,    to 
accept what the other six institutions have 
accepted and the snobbery of the bureaucrats who 
are highly placed should not came in the way. 
Secondly, the way the Chancellor is going about 
in regard to the Jawaharlal Nehru University, I am 
very much afraid whether anything will be done. 
Earlier in the day, Shri Bhupesh Gupta, raised a 
motion in which one thing had to be pointed out 
that the Union    Home Minister is carrying on a 
smearing campaign against the personality of 
Jawaharlal Nehru.   If this is so, every Tern. Dick 
and Harry will   start writing    nonsense about 
Jawaharlal Nehru. Similarly, there are  certain  
people,  to  whom  the  very name  Jawaharlal   
Nehru   is obnoxious, who would like to see that 
the University is dismantled. Already, Shri L. N. 
Mishra's name was removed from one of the Uni-
versities in Bihar. If this is allowed to go on and if 
this is tolerated, it   will realy be witch-hunting.  I 
absolutely    r g r e e s  with Dr. Chunder when he 
says that he is not for   witch-hunting. I would   
only appeal to  him  to see  that  there   is  no 
witch-hunting either by the Government or by the 
party which is running the Government or from 
any quarter.    We should try to preserve not only 
the autonomy, but we should     also    ensure   
smcoth life in  the Universities   where   the     
rights      of the karamcharis   will  be  protected.   
In  this case,   the  management  of St.   Stephen's 
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[Shri Jagjit Singh Anand] College should be 
asked to do what the rest have done. The 
University should be opened and   studies   
should   commence. 

PROF. S. NURUL HASAN (Uttar Pradesh) : 
Sir, on a point of personal explanation. I did not 
wish to intervene in this Calling Attention 
Motion, I have no doubt that my distinguished 
friend, hon. Dr. V. P. Dutt and the very distin-
guished Minister of Education who himself is a 
University man, would be able to deal with this 
unfortunate situation properly and adequately. I 
had no desire to intervene in this debate. But 
since my respected friend, Shri Anand, the hon. 
Member , is a little excited about the role 
of the previous Education Minister and not 
merely of the previous Government, I would 
like to deny, as strongly as it lies 
in my power,  the  allegation    that    the 
previous Education   Minister   was   anti- 
karamacharis. 

In fact, the previous Education Minister, 
unknown to the hon. Member perhaps, had been 
himself the President of a Karamchari union in 
Aligarh. If he were ever to find out. He would 
recall that in the case of the mess employees of 
the Central Universities the previous Education 
Minister was one of those who had played a 
leading part in ensuring that they are treated as 
University employees, that they are given all the 
privileges of the University employees, that in 
the case of one of the University Bills that he 
put forward before the two hon. Houses he had 
given for the first time among any central 
Universities, a definite representation to the 
elected representatives of the karamcharis on 
the Court of the University, and that in the 
matter of security of service one of the reasons 
that led the previous Ministry to bring 
Education on the Concurrent List was that a 
legislation would be brought before the two 
Houses 

of Parliament which would grant to the 
employees of educational institutions due 
protection of the law and a procedure whereby 
they can be reinstated so that they do not have to 
face merely the master-servant relationship but 
something more. And this was one of the 
proposals on which the previous Government 
was working when the election, in fact, took 
place and the Government was voted out of 
power. So, it would not be factually correct to 
say that the previous Government or the pre-
vious Education Minister had no interest in the 
welfare of the karamcharis or that it wanted to 
deny the karamcharis protection of service, or 
did not wish to improve their conditions of 
work. I do not want to take more time, but I just 
want to put the record straight. 

DR. PRATAP CHANDRA CHUNDER Sir, 
the hon. Member, Mr. Anand, has taken up many 
points. Some of them are important and I would 
like toanwser them. In the first place, I did not 
say that many Universities had not been in 
trouble during the past few months. There had 
been trouble in many Universities and that is a 
fact, but what I said was that the Statement that 
about half the number of the total Universities 
are at present closed is not correct. I made 
enquiries from the University Grants 
Commission. They have no such information 
and as far as our information goes, not more than 
half a dozen Universities are closed. I do not say 
that there has been no trouble. Certainly there 
has been a trouble in a larger number of 
Universities. I myself have cited the instances of 
the Jawaharlal Nehru University and the Jamia 
Milia University which were closed, but at pre-
sent they are not closed. I request the hon. 
Members of the House not to exaggerate these 
facts because these give a wrong emphasis on 
these aspects, which will not ultimately do good 
to our education at large. I am not playing down 
the importance  of students  unrest,  In  answer  
to 
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certain specific questions in writing I 
have indicated how the students unrest is 
prompted by various factors, like social, 
political, economic, and the hon. Member 
who unfortunately is no more with us, 
Shri Prakash Veer Shastri, raised those 
points in some questions and I definitely 
answered those questions in writing as well 
as in the course of discussions. I am very 
much conscious that the Universities 
should be kept out of political interference 
and unless we do it, it will not be possible 
for us to run the noble institutions for the 
welfare of the country. So I should 
think     that      the       hon. Member, 
Mr. Jagjit Singh Anand, will be satisfied with 
this part of my answer. 

I agree that there has been trouble in a large 
number of universities. But, at the present 
moment, not more than perhaps six are closed. 
Anyway, this is neither here nor there. As regards 
the rights of the karamcharis, I am also one with 
him that their rights ought to be protected. There 
is a general protection of rights under the 
Constitution. As you know, Sir, the principle of 
natural justice is there. So a charge-sheet has to 
be given and he must give a reply. I have been a 
practising lawyer for 34 years, so I know all these 
problems and I have dealt with many such 
situations sometime on behalf of the karamcharis, 
sometimes on behalf of the universities also in a 
professional capacity. So there is some protection 
under the general law. Apart from the protection 
under the general law, here we find, so far as the 
Delhi University is concerned, that there are 
special terms and conditions of service and con-
duct rules of university non academic employees 
under Appendix VIII of Ordinance 22D. So there 
is some protection. Of course, Mr. Anand has 
pointed out that there should be something 
analogous to—not the Trade Disputes Act but the 
Industrial Disputes Act. We do not have the 
Trade Disputes Act any more. Universities are 
not industries and that has been  held  by the  
Supreme  Court     on 

several occasions, because there is no profit 
motive in that sense and there is no private profit 
in running these educational institutions. Still I 
feel that there should be some comprehensive law 
for the purpose of protection of the interests of 
karamcharis because I also believe that they are 
an intergral part of the university system. Just as 
the teachers are, the students are, even the other 
managers are similarly the karamcharis are an 
integral part of the university system, and that 
part cannot be neglected. So I had taken this 
matter up with my esteemed colleague, the 
Labour Minister, and the matter is under consi-
deration of the Government whether some Act 
can be brought before both the Houses so as to 
protect the, interests of the employees in the 
universities and other educational institutions. 

As regards the other problem, namely whether 
a large number have re-joined or not, Sir, that is a 
question of fact. As I find from the Press Note 
published by the University, the continued 
absence of karamcharis from work and its 
consequent impact was certainly prejudicial to the 
interests of the student community. The hostel 
messes have not been functioning properly, the 
libraries have not been allowed to be opened, the 
sanitary conditions in the colleges have rapidly 
deteriorated causing health hazards. In many 
colleges even the security of the buildings is not 
being maintained by the essentia] staff. Again, the 
Executive Council also noted with concern that 
the situation had become all the more grave in 
view of increasing incidents involving violence 
and countinu-ed intimidation of karamcharis who 
wanted' to resume duty. It is a question of fact. I 
am not the Judge of facts here. I can only submit 
that it does not take a large number of people to 
create disturbance in any institution. A small 
number of determined people can upset any 
institution anywhere in  this country. 

 



135 Calling [ RAJYA SABHA ] Attention 136 

 



137 Calling [ 5 DEC. 1977 ] Attention 138 
 

"TEACHERS,    STUDENTS      WANT 
VERSITY REOPENED 

Teacher-members of the Delhi Uni-
versity Academic Council, the National 
Forum of Teachers, DUSU and the 
Chhatra Sangharsh Samiti have deplored 
the unilateral decision of the University 
authorities in closing the University sine 
die without consulting the broad 
spectrum of the University Community." 

PROF. RAMLAL PARIKH (Gujarat): 
Mr. Deputy Chairman, sir, I do not wish to 
take more time of the House, but I am 
rather constrained to rise here to give 
suggestions on one or two points that have 
come up during this Calling Attention 
Motion. But, before I do that, I want to 
express my sense of sadness that my 
friend hon. Member Prof. Dutt, who has 
been in the Delhi University in a very 
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should have thought it proper to bring this 
matter before the House. It is very unfortunate 
that matters relating to universities should 
frequently be brought to this House. 

DR. V. P. DUTT : I will just explain why I 
did it. I would like to .  . . 

MR. DEPUTY CHAIRMAN : There is 
nothing personal about it. You cannot go on 
like this. 

DR. V. P. DUTT : It was said to the 
teachers'   representatives   that .  .  . 

MR. DEPUTY CHAIRMAN : Please do not 
interrupt the speakers like this, Prof. Dutt.    Do 
not disturb him. 

DR. V. P. DUTT : Since he said why I raised 
it. I must explain it. Because the Prime Minister 
had told the teachers' representatives .  .  . 

MR. DEPUTY CHAIRMAN :    This 
is very wrong.  Prof. Dutt,   Please resume your 
seat. 

PROF. RAMLAL PARIKH :     Well, Prof. 
Dutt, I thought that at least on this issue both of us 
will speak not as members of any party.    For my 
part, I believe and trust—and  you would  also  
accept    this position—that at least in the matter 
of universities,    let us restrict our position as 
teachers and professors. I am not speaking here    
on behalf    of    any party or    on behalf of the  
Government.    I  am only expressing   my  regret   
that    in  such   an unfortunate   situation    you   
should   have been instrumental in bringing the 
matter before the House, because it does not help 
anybody.    If we think that by     debating in   the   
House   such   matters   frequently it is going to 
lead  to any kind of solution, by all means let us 
do it.    Our House is supreme and let us discuss it.    
But it does not lead to any solution of the prob-
lem.    We,   the members of the   teaching 
profession,   who   are   sitting   here—our present 
Education Minister, our erstwhile 

Education Minister, yourself and myself— want 
the universities is   to be away  from partisan   
politics.    This   has   been   our pledge, our 
aspiration, our effort all along. Therefore, please 
do  not misunderstand me.    I am not here to 
answer of your statements.    I     am    only 
expressing   as one   belonging to the teaching 
community that it does not help any one of us to 
debate these matters in the   House in a political 
and   partisan  style.    I   only   plead with you, 
and with the Minister, that let us try to find out 
some way so that when such a situation    arises, 
we do not rush to this House immediately—at 
least some of us, those who are in the teaching 
field, I do not speak about others—and     avoid, 
as far as possible, bringing it to the House so that 
it can   be   kept   aloof  from    the political and 
partisan colour. 

Now, only one or two points I just want to make.    
The hon. Education  Minister made it very clear 
that he is one on  the issue that the autonomy of 
the universities must  be  preserved  and  
protected.        I think this   is a very good, 
consistent stand of the Government. 3     P. M. 

Both      the     Prime        Minister    and 
the Education       Minister have 

unequivocally stated several times that they want 
the universities to solve the problems themselves 
as far as possible and defend their autonomy and 
I think that nobody can say that they have any-
where interfered in the autonomy of any 
university because both of them are trying and 
struggling hard to protect the autonomy and the 
dignity of the university. In such a situation, 
therefore, I felt sorry, and at least my friend, Dr. 
Dutt, should not have been involved. I do not 
say anything else. 

DR. V. P. DUTT : So, you can imagine how 
bad the things are. That is why I am 
constrained to raise it. 

PROF. RAMLAL        PARIKH    : 
Secondly,  when the Education Minister has now 
stated here that he is consulting 
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the Labour Minister on a point of a legislation or 
what possible legislative measures can be taken 
here for resolving such disputes in the university 
it may be the students today, tomorrow it may 
be the karamcharis and the third day it may be 
the authorities—I would only urge upon the hon. 
Minister to make sure that when he is drafting or 
considering a legislation, he does not—do it in a 
piece meal, way but to take the situation in 
totality, together, let him now come with a 
proposal for the karamacharis on one day, for 
the students on another day and with that for the 
authorities on yet another day. We have to 
ensure that the universities function and that all 
have a protected place as well as legitimate and 
due share. 

If a Vice-Chancellor is coerced or if the 
university authorities are coerced, that is also 
equally wrong. You cannot say that it is right 
even if there is a legitimate demand. Sir, a point 
was made here about -violence. Violence does 
not mean only the physical violence; coercion is 
the worst type of violence. Nobody's violence, 
whether it is done by the authorities the 
karamcharis or the students, should be supported 
or promoted or allowed to increase in any way. 
What we are finding in the university system 
today is that each sector of the university is 
trying to coerce the other. This is what we 
people belonging to the teaching profession will 
have to consider quietly, dispassionately, and 
objectively, rising above our partisan loyalties 
and politics. I think the time has come when we 
should also work for am understanding between 
the political parties and have certain conventions 
by which their interference in the university 
affairs is limited. I do not say that they will not 
have any right to do so. In democracy we cannot 
say that somebody is prohibited, but, Sir, the 
time has come when, if we want that our 
educational institutions should run properly, we 
should not take advantage of any situation in any 
university    for     our     partisan interests. 

I am only standing here to appeal to all my 
friends, either on this side or on the other side, 
that we should not make the universities the 
instruments of partisan politics. 

Political education is all right. We need it. We 
cannot keep the universities away from the 
political stream of the country, but that is a 
different issue. The Government has been 
consistently supporting the university's stand 
according to law. The issue is not whether the 
demands are right or wrong. Well, there are 
several forums, and if those forums are 
inadequate, my friends like Dr. Dutt can work 
for, creating new forums. But to support 
anybody's coercion is not correct. I heard a story 
that the karamcharis refused to cook for the 
students and the students starved. Now, how can 
you support them irrespective of their demands. 
I am not going into them. Perhaps, they may be 
right, they may be worng. But, can you support 
this kind of things in which the arrangement for 
providing meals to the students was dispensed 
with ? The students wanted to study and to go to 
the library. They were prevented. Can we agree 
to this kind of things ? I am not supporting the 
university authorities at all. If they are wrong, 
they should also be told. 

The point, therefore, is, let us keep 
universities away from partisan politics. And I 
even appeal to political parties let us arrive at 
some understanding and convention whereby 
we restrain ourselves from interfering in the 
affairs of the universities. 

Sir, one more point. The point was brought 
up in this discussion that if we had it as a 
concurrent subject, perhaps this would resolve 
many of the problems. Let me say with the 
respect to my erstwhile friend, Prof. Nurul 
Hasan, that this is again a great illusion 

PROF. S. NURUL HASAN : I hope I am not 
an erstwhile friend and I continue to be a 
friend. 
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PROF. RAMLAL PARIKH  :      Oh, I am sorry.    
I meant erstwhile Minister. Sir, therefore, what  I 
say is that this is an illusion.    To say that merely 
a   national legislation passed in this House will 
resolve this  problem is  a very,  very  untenable 
proposition, as the very experience of the Central   
Universities  proves.    Otherwise, there should 
have been no trouble in the Central Universities.    
Well, I do not know how they are Central or 
national.    I do not say anything Central or 
anything national in them. But they are being 
poured with amounts of money and grants—not 
even 10 per cent of that is available to the other 
universities in the States—in    the name of 
making them ideal   institutions. You cannot 
make an ideal institution by merely    pouring    
money.    You    cannot create  ideal  institutions  
simply   because the   Central   Government  has  
passed   a Central    legislation and Central 
support is given.    It is a great illusion.    Even we 
have legislation in some of the States with regard 
to security of service of teachers and 
karamacharis.      Security     of    teachers, 
security of "Karamacharis" and security of the 
Vice- Chancellor, all these are equally important.    
It is not    a question of the security of one side or 
the other side only. Therefore,  what   I  submit   
to   the  hon. Education Minister is that it is very 
good that he has stated here that legislation is 
being considered. All I say is that it should not be 
a picemeal legislation only for securing the rights 
of one side or the other,   but the legislation 
should be considered taking the situation in its 
totality, as to how the university   will     function   
without    any clashes among the different 
sections of the University Community. 

Lastly, my only further distuess and pain is, 
how when we were debating the situation in the 
Delhi University, the affairs of the JNU were 
brought in. Here again it is not a criticism of my 
firend, Dr. Dutt. But  I  thought some  of us 
could  avoid 

issues which are not strictly concernce with 
the motion. Here again, the Education 
Minister could perhaps tell us that the 
Chancellor of the University, who is the 
Prime Minister, according to the statute- 
will go into the affairs of the university. 
After all, Chancellor is a Chancellor. 
And die Chancellor has a right to enquire 
into the affairs of the university which he 
is heading. If you are the head of an 
institution, nobody can say you cannot 
enquire. He has not come out with a form 
of enquiry or anything. Rising above 
partisan    politics,    both    the Prime 
Minister and the Education Minister have stated 
that they are with the universities Therefore, let 
us please not try to complicate the situation 
further and let us not weaken their hands in 
protecting the universities. I am, therefore, 
pleading with Prof. Dutt and other friends that 
this is a situation which is not being considered 
on partisan lines by the Prime Minister and the 
Education Minister. Therefore, let us also... 

DR. V. P. DUTT : All I say is that an 
omnibus enquiry covering a period of 10 years 
or 15 years or since the university was founded, 
this kind of enquiry, is never done. Therefore, 
there must be a certain definition of what 
enquiry is to be done. 

PROF. RAMLAL PARIKH : Prof. Dutt, you 
have been a head of the university yourself and 
that is why I am saying this. I know you have 
held a very high and important position in the 
university. It does not behove any of us to 
discuss these matters in this way. How can you 
say that the Chancellor of the university will not 
enquire into the affairs of his own university ? 
Whether it is one year or ten years or fifteen 
years is immaterial. That is between the 
Chancellor and the Executive Council. It is not 
for us to prescribe it or to interfere in that kind 
of a situation. The JNU has its own Executive 
Council and it has its own court. I do not know. 
I have very little experience of the Central 
Universities. 
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Anyway, Sir, the debate that was brought up 
here was unfortunate. In spite of it, this debate 
has at least provided an opportunity for the 
reassertion of the Government's stand for 
protecting the dignity and the autonomy of the 
universities I hope that the only suggestion that I 
have made to the Education Minister about 
considering the problem in a totality, will be 
kept   in mind. 

DR. PRATAP CHANDRA CHUNDER : 
While I agree with most of the views and 
sentiments expressed by the honourable 
Member, Prof. Ramlal Parikh, I think by 
bringing this matter before this House the 
honourable Dr. V. P. Dutt enabled us to clarify 
the Government's stand. To that extent this 
Calling Attention Motion has served its purpose. 
I shall certainly bear in mind some of the 
valuable suggestions that have come from the 
honourable Member. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa) : Sir, I happen to be a guardian of six 
students in the Delhi University and therefore I 
have some concern about the closure of this 
University. I have very carefully heard the 
statement of the honourable Education Minister. 
I have also heard the speech of Prof. Dutt and 
also Prof. Ramlal Parikh. The important point is 
this. In spite of the fact that the University is to 
remain autonomous, I just want to put a simple 
question to the Education Minister. Regard being 
had to the circumstances, will he use his good 
offices now to see that the University reopens, 
particularly when we find that the JNU and Delhi 
University are the greatest beneficiaries of the 
University Grants Commission ? Out of the 
grants made by the UGC, they take the maximum 
share .  . . 

MR. DEPUTY CHAIRMAN :     That is all 
right now. 

SHRI      NARASINGHA      PRASAD 
NANDA  :  I would,   therefore,   like   to 

know from the honourable Minister whether he 
will use his good offices or whether he will 
only take the plea of autonomy of the 
University and will just be an on-looker. That is 
the question I want to ask of the Minister. 

DR. PRATAP CHANDRA CHUNDER. I have 
explained   repeatedly; I am not an on-looker:   
even yesterday I   had    a discussion  with   the  
Vice-Chancellor. 

SHRI   BHUPESH    GUPTA    (West Bengal)  
:     Sir, this discussion has got a wider scope.    
Good that it has been so. Now one point seems to 
be missing.    The honourable Education Minister 
spoke of the autonomy of the universities.    
There is discontent in the universities; not only 
among the students, among the teachers also...    
Today teachers from all over the country have 
come to this Capita] city and they are 
demonstrating near the Boat Club.    I understand 
their representatives will be meeting the 
Education Minister or   the Prime Minister.    I 
think they are meeting now  at  3  o'clock.       By 
going through the memoranda I find that one of 
their demands, which is being fully  sup--ported 
by the students, is that the pay-scales sanctioned 
by the University Grants Commission are not 
being implemented  in a number of States.    
Even when a   decision has been taken, the 
decision   is not being implemented.    I should 
like to know what steps the Minister is going to 
take in this matter so that University Grants 
Commission  decision with regard to pay-scale is 
implemented.    Now   they have   power under   
the   Constitution   also.    That   is number   one.    
Number    two.    In   some places, when we are 
talking  about autonomy of the    universities, 
elected senates and syndicates have been done 
away with, have   been   dismissed    unlawfully, 
as   in Andhra  Pradesh,  for      example.    What 
steps are we going   to take to revive these bodies 
?     There   are     other     demands also.    I think 
all those demands require a  little   more   
comprehensive   discussion between the 
Government on the one hand 
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[Shri Bhupesh Gupta] the   Education    Minister 
in particular— and     the representatives of the   
teachers on the other; and the students also can be 
brought  in.   That is how  the    matters should   
be  looked   at.    The   honourable Minister   has   
taken a complacent   view. He thinks   only six 
universities are closed now.    But those that are 
not closed, they are also thinking along these 
lines for   a variety of reasons.    I  think the    
matter should be   given    top    priority and  the 
academic world has to be brought   on an even     
keel.   And     that   can    be    done by   the       
initiative        and        intervention      of   the    
Central  Government    in this   matter and   the 
Education    Minister can   do  so   and he is   
expected to do so. Again I hope that the 
Government    will take steps and tomorrow I   
would like     the honourable Minister to come 
and tell us results of the discussions between   the   
deputationists who have come from all over the 
country and the Prime   Minister and the 
Education Minister. We would     also like   to   
be  supplied   with   copies  of the memoranda 
they have received from the teachers. 

DR. PRATAP CHANDRA CHUNDER: I am 
very happy to find our honourable and respected 
friend Shri Bhupesh Gupta present in the House 
today after some time, but I respectfully say that 
the piont he has raised does not fall within the 
purview of today's Calling Attention Motion 
which relates only to the Delhi University. But 
if he wants an explanation, I can give it. 

SHRI   BHUPESH   GUPTA : Yes. 
DR. PRATAP CHANDRA CHUNDER : The 

University Grants Commission which is under 
the direction of the Central Government have 
offered the scales of pay. But the State 
Governments are to make some contribution in 
this respect. Very often the State Governments 
do not accept these scales of pay. Even when 
these scales are accepted by the State 
Governments, some of them are not imple-
menting them fully.   Wherever the matter 

is brought to my notice, I take the matter up 
with the State Governments. For instance, I 
have spoken to the Education Ministers of 
Maharashtra and Karnataka and recently I had a 
long discussion lasting more than three hours 
with the Education Minister and the Chief 
Minister of West Bengal. It is not correct to say 
that we are complacent. We are trying to do  our  
best. 

PROF.   S.   NURUL HASAN : What about 
Madhya Pradesh? 
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[The Vice-Chairman (Shri Shyam Lal
Yadav) in the Chair.]


